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AMENDMENT OF ARTICLE 370 
 

 

2532. SHRI ASHWINI KUMAR  

 

Will the Minister of LAW AND JUSTICE be pleased to state: 

the procedure to abrogate or make amendments in the article 370 

and 35A of the Constitution? 
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Article 368 of the Constitution empowersthe Parliament to amend 

by way of addition, variation or repeal the provisions of the constitution 

and also provides the procedure for the same.   


